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NHRC seeks report on
sanitation facilities for
women in textile units

OUR BUREAU
Chennai, September 13

The National Human
Rights Commission
(NHRC) during a full
Bench hearing here on
Friday, sought a status re-
port from the Tamil Nadu
government on the steps
being taken to

ensure sanita-

tion facilities _
for  garment BLIMPACT

and textile in-
dustries across the State.
The Commission had
taken suo motu cognis-
ance of a report that ap-
peared in BusinessLine.
When the suo motu
case came up for open
hearing before the full
Bench led by Justice HL
Dattu, Labour Secretary
Sunil Paliwal appeared
and said that inspections
of the over 7,400 gar-
ments and textile units
across the State had re-

vealed violations in many
cases, especially in in
southern and western
districts.

Interim report
Paliwal replied in the af-
firmative to the Commis-
sion’s question if show-
cause notices
- had been is-
sued to violat-
ors; he said Dir-
ector of
Industrial Safety and
Health had issued the no-
tices.

Paliwal said an interim
report has been submit-
ted to the NHRC. The of-
ficer also gave an under-

taking that regular
inspections would car-
ried out.

After the submissions
from the State govern-
ment, the Bench sought
for the filing of a final re-
port within four weeks.
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NHRC to consider review
plea to reopen Sterlite case

EXPRESS NEWS SERVICE @ Chennal

THE National Human Rights
Commission (NHRC) has agreed
to consider a review petition
seeking to reopen the Sterlite
case. After taking suo motu cog-
nisanceof thecase, NHRC hadin
June 2018 sent an independent
factfinding commitiee

turpuram on Friday The bench
headed by Justice HL Dattu,
Chairperson, agreed to consider
the review petition.

The commission had cosed the
case stating, “Since adequate
compensation has been paid to
the victims and appropriate steps
have been taken by the State gov-

ernment to bring law

ers’ Alert (HRDA) who

to conduct an inquiry Open and order situation un-
into the firing. However, ;_ 5 der control, and a judi-
e hearing : i g
the commission eventu- concludeg tclal commission is al-
ally treated the case as ready probing use of
closed. The commission  foree/police excesses, if
“This is the first time tookupatotal any no further interven-
in 25 years that the ofl/9csesfor tion in the matter is re-
NHRC has taken suo openhearing  guired. Report is taken
motu cognizance of the which were on record and the case
case, conducted its own  heard by Justice  stands closed.”
inquiry and eventually Dattv, and On May 22, 2018, at
closed the case without mMembems Justice Jeastl3 people were
revealing the contents PCPant, lyotlla killed and at least 50
of their own report,” Kalra and were injured when po-
Henri Tiphagne nation- DhyaneshwarM Jice opened fire on pro-
al working secretaryof  Mulayinfour  gesters demanding clo-
Human Rights Defend- court halls sure of the Sterlite plant.

This was one of the

filed the review petition, told
Express.

He had filed two review peti-
tionssofar- in December last year
and the other this month. The pe-
tition came up for hearing at the
open hearing and camp sitting
organised by the commission at
Anna centenary library at Kot-

ten cases taken up by the Full
Commission on Friday during
which issues including silicosis
death, houses for marginalised
sectionsof society in Villupuram,
release and rehabilitation of
bonded labourers and denial of
facilities in textile industries
were raised,
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* NHRC seeks report on German tourist rape case

%' Chennat The NHRC has sought an up-to-date report from dty police
on the German tourlst rape case of 2017, The case, filed by one K

Sudhan, came up for hearing at a bench headed by Jyotika Kalra at

the open hearing organised by the commission at Anna Centenary

library on Thursday. “The police Informed us that a speclal

Investigative committee has been formed and we have sought an
up-to-date report on the developments,” sald Srinivas Kamath,

deputy registrar, NHRC, told Express. The 32-year-old was allegedly

dragged Into a casuarina grove In Mahabalipuram and raped.
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NHRC seeks report on
sanitation facilities for
women in textile units

OUR BUREAU
Chennai, September 13

The National Human
Rights Commission
(NHRC) during a full
Bench hearing here on
Friday, sought a status re-
port from the Tamil Nadu
government on the steps
being taken to

ensure sanita-

vealed violations in many
cases, especially in in
southern and western
districts.

Interim report
Paliwal replied in the af-
firmative to the Commis-
sion’s question if show-
cause notices
. had been is-

tion facilities _ sued to violat-
for  garment BLIMPACT ors; he said Dir-

and textile in-
dustries across the State.
The Commission had
taken suo motu cognis-
ance of a report that ap-
peared in BusinessLine.
When the suo motu
case came up for open
hearing before the full
Bench led by Justice HL
Dattu, Labour Secretary
Sunil Paliwal appeared
and said that inspections
of the over 7,400 gar-
ments and textile units
across the State had re-

ector of
Industrial Safety and
Health had issued the no-
tices.

Paliwal said an interim
report has been submit-
ted to the NHRC. The of-
ficer also gave an under-
taking that regular
inspections would car-
ried out.

After the submissions
from the State govern-
ment, the Bench sought
for the filing of a final re-
port within four weeks.



